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. CIRCUIT BEWCH, LUCKWOW L o '
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| o ' . PG 89(/)
’ - . ?erus\,mtlun Nu.___gﬁ_ af 19 |
APPLIC*NT ]\’M‘\G‘n LC\S K\X‘{FE&
AEBPULENT(3) A nem 0r doadia. !
particulars to b‘e examined ) B Endorsement as to res_ul’c of-:examiaatim
1. Is the. appeal-'aomp-e.tent ? ' S N—/“(.),) - - } . o o
2. 'm) Is the anpliration inthe 'F{;‘ib-’ . LT T e
: prescribed form ? ' o ' - - o

b)) Is the appluation in. pape»’ k7(f3
-~ book form 7.

, : u
. ‘&) Have six complete sets of thg j—i\,f S‘cf:S ‘ha“’é Zj‘é\éw JJ-
_' ‘ap‘p;lcl‘afclor? been fikeA .? _ ‘:f‘td A
3. -.a) 1Is the appeal-in'time’?. - | c
h)  If not, by how many days’ it R Ao oL e L
- is heymd time? o Ce , o ‘

) h"pv)---‘-Ha suff‘lcleht ~a..e for tot o *7‘1;)
oomakirg the, appllcauon l!! tlma, e oo
R ._-,‘been f‘llgd? ' :
4.  Has the doeument of avtharlsatior, MYy DTt _
I”Vakalatnama been filed ? R |
5.  ~lsthe a pl;.r'atlon *;rcom;:m i, oA by A g L T -
-, B.D. Postal Order for Rs,8U/= - . . .. oo ool o- T BRI ,

6. ., Has the certified oepy/rcpleq e Yk
of the order(s) against which the ... ..~ 7‘ g
“eaplication is made. been flled? : o

" .7e: a) Have the copies of the ~. - Ny
" doremersa/ relied wpon by the N,
' applicant and meptiozed im the -~ - .. -7 .
“application,. been filed 7

b)  Have the dosuments peferzed - ' Yy
' to in (a) above duly attestsed , :
by a Gazetted Dfficé» aad.. =~ -~ '
rumbared “ascordingly 7

. ©) AFe the dosumepts referred - A%
- to in '(a) above neatly .typed :
in double sapes ¥

8, ,Has the index of .dosumemts beem ' ~‘j~>{’_5 .
filed and pagring-done properly ? . o

9'_. . Have the ch'ro,nologi_cal ‘details

of representation made and the . = 7\‘%
out come of such represemtatiom . Lo
"been indieated-in the appll'atlo"? [

10, Is the matter rqised in .the appli= - o L
ration pecding hefore any court of L No T
Lay or any other Resch of Teibupal? =~ - -

S U P
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" 49,

 to be Lure or.supgort

- peen exhausted.

| di;nesb[.

Do‘the’names of the partiés

stated iD tha_COpies tally mithbf

Are theétiansiatlons certified

. pftidavit affirming thé& bhey!

are. bzue 2

re the fécts.of thejcaépav

'.mentionéd in item no;’6véf the

applic ation 7
a)’ Conciee.?’, -

“.b) vunder'Qistinct heads ?

c) Numbered consectivoly B

d)  Typéd'in double_sbace on one

sido of .the pape® ?

Have the'particularé for incterim

“prder praycd,for,indioated wibth -
'reaSQHS‘? - - :
Uhéthér 911 the’temeﬁies have

v

10
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REGIST.inTION No, _of 19®,(L) © -

© APPELLANT
APﬁETUmTT

Mohan Lal Kureel

VERSUS

.DEFENDANT '

Union of India & others "
RESPONDENT - : » T

- Loial
riimbor
of ordex
*Tdﬂﬁate

woxem - ae

Brief Drder, mOntlonLng Reference
if necessary

-

22,9,89

- ~-C76‘~m‘5/~7u
CPT ey ooefeg e Tl

Hon'ble Mr. DeKe Agrawal, olie

'Shri P.N..Bajpai counsel_for the applicén -

" heard, .

Iuhnit.

-+

Issue notice to' respondents to flle countex~j

aff1dav1t within 6 weeks to which the

applicant may flle rejoinder aff«iav1t :

Withln two weeks thereafter.

~ List on 4 12 2.89 for orders/hea ring as the

case may be, .
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In the Central;Adminigtrativ&hfribunal
@gﬁitional Banch- Allehabagd
‘Circulf Bench - Lucknow, - ;
reglstration no.‘zgf of 1989(L)

@entral Administrative Tribuas}
¥, Circuit Bench, Lucinow
Pate of Filing 3.2 37
% ipte of Receipt by Past.. =7

F
E Beputy Registrar(])

Mohan Lal Kureel | e dpplocant
- Vs, ’
Upion of India & Othars ..... FRegpondent

)

COMPILATION - 4

COMPILATION- B

Datad: 7.8.1989 COUNGRL #0% i
- APFLICANT.

16, Bhnarenjl kroad,

W B %’9{7 « Luck:é OWe

-
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ral HQWlWlMtT tive Tribunal
tiomal Bench -

411shabad
irguit Bench

s ?. :

- Lucknow,

Registration no, 23?2 of '1989(L)

Mohan Lal Kureel o .o Applicapi,
| Ve, -
‘The Union of India & Others ... Respondents.

COMPILATION - 4

goo _u@‘crwntian af docum fnts _ Page nos.

- e hiid -~ - Al

1. Applicatisp u/‘S___l9 ol o

Central 4dminigtrative.
Tribunal jct. - : 1 - 10
Ippunged orders

2
ﬁﬂ ) i ) 7 )

LS ¥

ucknaw
- > - L. @

 Faetm oA

Applicam;c




Pad
Iw *h@ Ceriral Adminﬁqtrdfivs Iribunal
ALuxtwﬂndl Dench - ﬁll}ﬂﬁ o4

n

Circuit BEncn - Lucknow.

Reglstration no. %@?2 of 19896%)

‘Mohan Lsl Kureel, agedabout 39 years, S/0

Srl Lete Chural, R/0 Mohalla Fast Birhana,
Néar Ballu Dass Kothi- Lucknow,

oree &pplibanﬁ
Ve. ' '
1, The Upiop of India, Ministry ~f Health
& ramily welfare, througn the secretary of
une pDapartment, New Drlnﬁ |
De Tn& uwrector o Lnntrel uo T rgalin
Schem@, Nirm&n nxwun, jaw Da ni,

3. TIne Dy Directer, Ceniral Govt. realth

Servicag, nana Pfatap Marg, Lucknai,

0 Opp partia

. 37'/80 CV/((\»/ ,g:,’& \(\q

?g.ﬂj;
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In the Gantral Administrative Lribumal
| Add1t1i1mal Bench -Allshabad

Circult Bénch - Lucknow,

Mohan IALl Kursel , aged about 39 years, 8/0
ori uque Churai , R/O Miohalla Haat Birhan,
Near Ballu Dass Kothi- Lucknw,

- | ... Patitioner.
V8. |

L, ‘he Uﬂion nfIndia , Ministry of n@alfh

& Fam 1y We Lfare, ﬁhrough the sacreatary nf ths
U@pa?*wﬁw*, NQW Delni. r ‘

2. . 1ha Dlrector, of Central Govm. realth
Scheme, Nirmen Bhawan, New Delhi,

3. ihe Dy, Director, Central Govi. Health

Services, Rana Pratap Masrg, Lucknow,

s 20 Opp;?‘f&l"tlﬁéa.t

DE;QIL% 3 APPLIuATlON

1. particulars of ine 4pplicant.
(1) Name of e applicant zMonan Lal Kureel

(11) Nameé of Hathry/ late Churgi® —
- Husbang . | '

(111) ﬁciﬂw%ﬁ,om & - :Packrr-0ff Qf

. ' 0ffita 1in which employél Dy. Dﬁrrc
Central uOVt
ﬂ@aLrnquhm
Services Lu'cww.

¥

(iv) Office Addreéss 148 abava,
(v) Addrass Ior service  :4s above,
of all notices o



2 e
;" 4
2e JURISDICIIUN OFf Lol urlBUNAL
"A in~ aﬁplicsrt G cl‘ff“'ﬁ'c~ that tha subject
matier N1 Toe orjer agalnst which h#a wavnis
redrassal is within the jurigdictinn ~f ths
Lribunale.
3. LAMITATION
v o _
1hé applicamtsy further declares that
the applicatiop is withiy the limitation
prescribed im section 21 of the adminietr Tive
Tribunals, &CT, 1989,
4, ﬂﬁﬁlb CF ade CABHE
(i) The facts of the cas§ are £lven belowi-
1hat the applicant was agppointed 21 Tne
post of PaCKET in the office of tha O0.P.No.3
by the then Chlef L8dical Qificer, now'kﬁaw;
s LY. Director,Central Govi. Health scheme
Lucknow. 00 17.3.1979. Hé has baen confirmed
as such in the year 1981~82°
. | (11) That the work and conduct ~f the Petitio

-ner remsined alwsys satiefacinry gnd there
is no complaint against him from any cnrunr.
The Character koll is blotless.

n

(111) that the Patiti oner 1s a scheduled
cagt candidate, e was awpﬂlﬂlﬁd in e
quota reserved Ior s.0. Candi“ate., H8 18
antitled to get the benefly of TAF qunta

reserved £or 5.0, candidates ivn The matter

of mrafiwm Promotl op OV the post »f Class

<« |

QCf (1v) st the 15% posts ~f ¢lerical cacré
/ ¢ i . : e v
v - g far class 4t employrés

ara TEegrRTVR



o

° ¥

e

- Who ars hign bChOQl and nhave 5 years exparience

on the poat wf class 4tn gmplyees. Lhs Kduca-
tional qualification of the Applicant is High
scnool and neé has Knowledgé of Typing. HE has
g@xpriencs o mors thsan Q9 y@ars SErvicés 1un the

a

class 4%n cadré. The knowledge of *yping is

U

applicant is qualified in gll rsspscts.

ass@ntlél for the post ﬂf'typist . TIhs

(v) Imat there is & G.0. dated 27.11.7

in which the procfdure is glven for promotion
of the schedule caste candidates. 1he criteria
Is s8niority subject to rejection on unfit,
tha promotinop will ba made by the salaction
comnittee on the basls of the service racord
and thre 1s no need of any writtsen test or
interview, 106 G.O. Is punlished in the

' Brochurs' on I&se&rvatiion Ior scnadule cast
ang schdule tribes iv sérvicas $1X additicn
1982- at Faga -205. ins copy of the G.0. is
T1led hearewith as Annegure-1 o this Applicatior

(v1) ~ That the 0.P.No.3 had glven the

prom tion to 3 candidates since 1984 on the
ngbh of clqu, on redulqr bagls. Besides thﬁsé
3 oﬂn&*ﬂntfc the promotion has b“ﬂn gl ven on
adhnoc basie tc 3 peérsons . All the slx promo-
tad candidates are general candidates. The
quota reserved for 5.C,. candidates has not Dbeen
takan into conslderation at the time °I promo-
ting thés& persons,

(v11i) That the examinatlon Was held Lor the
postﬁof class 3rd in the ysar 1984, in walcn
the applicafpt wasalso permiftied to appsa, 4

. o cns 1A 5 .
but ne was Kpowingly declared asisiled as tne ¢



ungn O.FP. NQ.B was iniﬂr@atﬁﬁ %ﬂ orvwcuhzn of

gﬁnfral candidatas Thea E@plicamt 48811

appeared in tﬂe axamination nﬁid in tha

y #ar
1985, but ne was declared

as Tailsd again.

(Vixl) That the applicant alone was eligiole
and conw ient Schedule Casté candidate in the
OIfice oI theé 0.F.No,.3 amongs T the scneduls

Class C%ﬁOLGdTGS t0 gat the promotion. -

(VEX) That the applicabt was ewntitled
tq mat 0né post‘out of 3 in 1ne year 1984 bgin
tne scnadule Casté candidateé. Tnsre was no

A
\

\
ng.,

Juestion of apy compstition asg the applicant
was only candidate Ior tne posts'rﬁssrvgﬁfcr
%.C.»"anﬁiﬁanQ' the similar position was in the

gar 1985, buv the Petitioner n&& bﬁﬁm 1~norﬁu,
due to tne rﬁas;ns known to tne Opp psrtia

_ Co *’3C"’I‘”’lﬁd .

(x) that  tnere 15 a 6.0. dated: 30.9.83
ln wnlch the directlons have beeén issued %o :
promotE tie 3.C. wndiatém on adhoc basis, if
they areé notfound fil in the ﬁzamiw“+1en, ang
th@y”may ba lesn 5 chances to appear in the
examination. an Copyﬂ/OI u.O. ﬂ*s bean issued
alongil-th the lettsr dated 1.12.83 issued by
the uhd@r sacratary, Mlnlstry ol hbdlﬁﬂ and
Tamily welfare  The Lﬁttcr & G.O. 1= 11@d
herewith ag ANDAXUTS - 2 to t&ls retiiion,.

(Xi) | Thaﬁ the -Govt. ordsrs issusdfrom
timé tr time on the subject have baan violated
in casa »f the applicant.

(Xii) . 7that according 1o thdGovt, orders

fo oy o e ’ : -
4ha first “post may bs gilven to the 5.0, candl
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candiﬁété awd the 4tn pest will go to the
8chedule Tribs candidate. It ic aslso provided

that if the Quisabl@ candidate of resarved
quota are not @valla ple , Tne posts WLll not
| i be filledup by promotion/ appolntment of genaral

. candisates. Tha pgostswill carry f@rwafﬁ in

| tne subsequent years, Ihe relevant G.O. ie

v 3 f*]@ﬁ harswith as Annexure-=3 to this P@tiflen.

| (%111) That the Applicant moved an appli-

- cation to tne O.P.No,3 .0n 3.4.87 in which the

| reqw st was made %o give the promotion %0 the

| applicant on %he post of clerk, on the Dasls

} of senioritys cum fitness. WNothing nag Deen

ﬁ dong. Taé copy of the Applicatinn ADNEXUrE-4
tothis P t1t6lon. |

?
| Co- : o
} (xiv) that tneé peiltlonsr is regulsrly
. Tequssting To tnf Opp.parties for getting the

; " promotion but no frultful resuli has come out.
; -1he abp%iga?t is flLing rwrawaTh anpl*cnt*om
. dated 16.4.87, 17.1.89, 23.6.89, and 13.7.89

- ? %c ﬁmﬁ@ uW@s D46, 7 & 8 to The ﬁppl aﬁlon.

(XV)  That the posﬁ o 5.C. candi@at@ is
? beiﬁg carried'forward>upﬁ111.now, but it could
| not be filledsup by glving the profotion %o
Applicati on. Ihe Tréasous are known o the

(DVI) | inat the 0P, 5 cnwrf1fw*@d a

Da Dartm tal Sﬁl%CElsﬂ Commlttae in the year
198” in which one candldate has Dean given
the r@gular appoinﬁmﬁﬁu~who Was daclred

succeswful iﬂ +hﬁ @xawzn Tth held iu fh@

year 1985. The GOTmi te e has furtﬂr“ come




?p
6

to the conclusion that ﬁn@posf of 8.0,

candisatas will be £illedup at an sarly ﬁata

NOW more than 2 ysgars navé Deen passed but the

posts has not osen Liliedup uptlll now,

(XVII) - Thet the discrimingtion has been .
done with the applicant and the provisions of

Art,14 & 16 of tne cow titutlon of India have

baen vinlated.

(XVIII) That the promtod of the applicant
can noz bo w1thn@ld in any manner. The post 18

still 1n’exin§enme, & the applLﬂana is entitled
to gat this post. |

HTX ) | Tha% the O.P.No.3 wants to fillup
thq poqt by Dlracm racrultmant and ha nad aLr%a@
requastad to the gtall Selection Commisslon
Allahabsd fo s€nd the name for appolntmént.

(XX) That the applicaéﬁ will suffer a
éfeéf irreparable loss 1f the post wi;l be
fillndup by dlr@ct rgcruitwant. Ihere will be
no post fﬁr promatlon nf the Aﬂpl cant in
fuauﬂﬁ.

(XXI)  That the applicant further wants

1o p@int out that he is senior mogt Class 4th
employse in the office nf the O.P.NO«3. Imn thi
this way he 1s also entitled to get The promotic
againet the post Lor g@ﬁﬁral candidates.

(XXI) ithat the appl*camt has already baan
harras%@d mudh but h& may nat be harrassed v
further by biving the appointment 1o the direc-

Lh

» ‘
-1y recruited candidatés. ;
#
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o 7%

poisss NN | .

5,  Grounds for Reliefs Wi’i'h lc:&al movz, a1 ong
(1)~ That the applicant is fully gualitried

for getiing we promoilon on taé post dI clark

or any otner class 3rd post under tne Opp.mar-

611?' That the applicant is a schedule cast
Aﬂdeat@ and-is entitlerd to get the beneflt

, of quota raserved £oT S0, uanﬁldaxr in the

matter of promotion.

(111) ant the appilcant is senior most ‘
Clde 4th @TpLoyﬁG ip tne office of tne O.F. mo.:
3 . ﬂ% ig entitled to gat the pre m@uicn Qa the
posts reserved Ior 5.0, anﬂiga-gu ant &also
against tne general posis. . | .
(1y) Thaiths provisions ofvért;'lé & 16 of
?nrﬁ mhstiguTian nt Indla have Deen violated.
he diqCTlﬁlﬂQT1;ﬂ has b@@n done by gi ing the

promotinn tn the juniors.

(v¥) That the GOvVi. OTQ8IS issusdirom %ime
to fime for The b@n@fl@ of the 8.C. candidates
'have baen v1olaf@d, and have not peen followsd
in ¢n 131 dering the promtion oL The applicant.

(vi) That the posts reserved Ior s.@. cand id
stlll in axlslance and fhe mppl ant

desarves Lro promotion on tnfat post.

(Qii) That W€ O.F. Né.q has DTJTfUt@f 6

ﬁérgéﬁs sincg 1984 amongs the class 4th

&mploy@as, bu? 4né 8.C. condidstes have nol

bean promoted.



g (viﬁi} Lhat tne O.P.No,3 could wot fillup

the posts by ‘1rmoﬁ recruwmﬁﬁnt,-as Lt relata
| - as promotional post.

(Vix) That according T9 The Govi, ordar tuae
POSUWILL g0 TO tne §.C. capdidates snd thé sate
post is being carried forward uptill now.

\ | ' -(X) Thet there will D& po post Ifor the
# dpplicant 1f the post will be filledup by

B divect recruitment.  °

1 (x1) - That tane directions are lisble to De

: lesuzd to the O.P.No.3 unof to fillup the post

! by direct recrulment. | R

| . - |

| 6 DnlﬂLpn D IHE ﬁEMﬁDIEﬁ K XHAUS LED |
& 4 . - _ . . /

| (1) That the applicant has |

applicatinn %Q the pp.partiﬁg far cat

| the promotion on the class 3rd post.
| cations are Annsxuras -4 to 8, of

| tion. Now no départmental remedy is avallaonle.
i - !

| (%)  WHRTHgR Tp# MATToR IS BENDING OR

i S Lok SANE Was RILeD PReVIOUSLY

! X ] .

ih@ applwc"w* fur ther decl res that the

| mﬂ**ﬂrmﬂﬁarﬂ*m; imich this applicatiincn has ®ép
i v C _ - B
| mads is pot @ wding bFfore any court nf law or
j any 2% hﬂr authority or any other bénch.nf ne

| iribunal,

| 8.  RELIEFD SOUGHL | '

1 | Iin view & the facts mentloned 1m para
| 4 abav@ the applicant prays for thel ﬂllmuhng
rglie fs

(a) inat the the applicant may be Cacl arad

aptitled to get tae prﬂaot iop on the clasg




§oap o e —

w,-——-!i,,., - »~—-<,'§§ - - - = . W‘ /w‘,‘,‘,?.v,,.__ N - T .

e
3rd pest iv the quota roserved forclass
4in employees, 06ipng s€ ior most 1p THE class

4tn cadrewithout any furiner delay. )
(b) Tnat e applicant may b6 declared

niitied to get the prumaulom ov tne cdass 3rd
post in the quota fP grved for ﬁ.@.candi@etas

(c) Ihat tngdpplicant may be ordered to be
promaced on the clgees u?d postl, w.e.I. the dats
fixed by Thlq HOW'DlE Tribupal and wne con-
wMgiugntial beneifis may &lso be allocsd.

(&) ~ That ‘%fo**? °f tho applicatiisn may be

aw&rded to th@ applicant,

(8) That any otherralief which this Hon'ble
Trlbuwal deems L£it and prOp“r may Dﬂ awarded
to the spplicant '

9. INIERIM OFDER 18 PRA mu Fiece

f@hﬁlng Ilnal decisiom om Thﬁ'dbpllCﬁ t1i 0

The anplwcunt seekes lssue of the following

interim ordera-

(a) [hat the Opp.partles may be directed
notio fpllup tne poste of 8.C. caniidates by

agiract rﬁcruvtﬁgmt, durivg the pendgncy o4

application,

. AT Iy : & ;‘:\‘\'1 A ] . ) f
10 Pélfi - {:{L Q tz T ‘-..~;£ . ‘@‘- .-7>;* e : A FANT T 1 ’;{‘.‘u
’ IN ﬁLDJﬁ_i OF Trik ApPLICALION rige

, | 5 . N
(a) Numoar _>I Imian focwal b. TI8% 49

Order(s) ) ‘% '
‘ Name of the issulng - K-89 . "
gb? p@ét ofiice s ded L1

(é) Date of issug- oL postal c7@—g,@7
_ oraer(s)

P Orfice at wnich
a post OrLfice at
(a) payable,

pated:7,.8.89
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VERIHICA 4TION. .

.,ﬂ_--»,‘...-.
e N

aped aboul 29 years

I, O ”ohan Lal“Kur@@L
wnfkiﬂ@ a8 racke , unger ine

O.r. Noo3 Qo DA that *hélcaﬂfiﬂlﬁ-ﬁi
paras l to 9 ars iruﬁ_t) my Per rsosnl knowl: ﬂg

b@lyii & that I.have not supre

/O haaf Chural,
reby VFr1¢y

cnad any

maTPrwa facts.

blgr%d and Vﬂrlflﬁ’:ﬁgiij

7fﬂ day of Auguet, 1989, at

Pl?’ﬁC‘?@-‘ LUCKD{@J. @ ‘ . 27 % 70’/‘M ("3
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Departinent of Personnel o.M, No., 27/2/71-Estt.(SCT), dated 27¢ November,

. 1972 to 'ay Ministrieg ete,

E The undersigned is directed 1o refer to para 2-C of the Ministry of Home Affajrs

M. No. 1/12/67-Ests.(C) daled the 1]th July 1968 according to which there
is 10 reservation for Scheduled Castes and Scheduled Tribes in appointments made
by promotion on the basis of seniority subject to fitness, although cases involving
“f supersession of Schedyled Castes and Scheduled Tribes officers in Class I ang Class 11
4} appointments are required (o e submitted for prior approval to the Minister or
4 Deputy Minister Concerned and cageg of supersession in Class I and Class TV ap-

-4 Pointments haye to be reported within a month to the Minister- or Deputy Minister
' concerned for information, .

¥ . 2. The policy in regard to reservations for Scheduled Castes and Schedulea
"3 Tribes officers in posts filled by promotion on the basis of seniority subject to
§ fitness hag oW been reviewed and it has been decided, in supersession of ~ the
orders contaiped jn the aforesaid para 2-C of the Q.M. dated 11th July, 1968, that
there will pe reservation at 159, for Scheduled Castes and 740, for Scheduled
Tribes in Promotions made op the basis of scniority subject to fitness, in appoint-
menis o all Clasg I, Clasg Il, Class 111 and Class 1V posts in grades o services
in which the element of direct recruitment, if any, does not exceed 50 per cent,

Y, 1959, which provides that in

. such cases g decision has to be taken on the suitabi]ity of each individua) officer

such promotion although there ig no need for 3 Comparative evaluation of their

fespective merits angd that a decision on the fitness or the unfitness of an officer

promotion should e taken by the Departmental Promotion Committee instead
Y an individyaj oflicer. While, therefore, referring Proposals to the Depart-

-§1 mental Promotion Committee for promotion on the basis of seniority subject to
_f,"/ fitness in respect of vacancieg expected to arise during a year, - the following proce.
3 dur

{

¢ may be followed to give effect to the decision mentioned in paragraph 2
Ve — ' .

(i) A Separate 40-point roster to determine the number of reserved vacancies

I a year should be followed on the lines of the roster prescribed in-

onexure I to the Ministry of Home Affajrs OM. No. '1/11 /69-Est.
(SCT), dateq the 22nd April, 1970, in which points 1, 8, 14,722, 23
and 36 are reserved for Schedyled Castes and points 4, 17 and 31 are
reserved for Schedyled Tribes.

(ii) Wherever according to the points in the roster there are any vacancijes
reserved for Scheduled Castes and Scheduled Tribes, Separate lists should
be drawn up of the eligible Scheduled Castes or the Scheduled Tribes

officers, as the case may be, arranged in order of their inter.se seniority
-in the main list.

(iit) The Scheduled Castes and Scheduled Tribes officers should be adjudged

y the Departmenta] Promotion Committee Separately in regard to their
fitness, -

(iv) When the Select Lists of officers in the general category and those
belonging to Scheduled Castes and Scheduled Tribes have been prepared
Yy the Departmenta| Promotion Committee, theser should be merged

into a combined Select List in which the names " of all the selected .

officers, general as well as thoge belonging to Scheduled Castes and
Scheduled Tribes, are arranged in the order of their inter-se seniority
in the original seniority list of the cafegory or grade from which the
promotion is being made, This combined select list should thereafter
be followed for making promotions ip vacancies as and when they arige
during the year. .
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such of the officers included therein, as could not be appointed to the
higher posts during the normal period of one year, to be appointed
during the extended period. .
(vi) If (he number of cligible candidates belonging 1o Scheduled Castes/
Scheduled “Iribes found fit for promotion falls short of. the number of
vacancics reserved for cither of them during the year, the extent of such
shortfall should be reporled (o this Department along with proposals,
it any, for dereservation of vacancics in respect of which the shortfall
has .oceurred. If on g seruting of the data furnished in this regarg,
any  dereservation s agreed to by this Department, the vacancy so
dereserved may be filled up by another candidat included in the com
bined select list subject to the instructions contained in the Ministry of
Home  Affairs O.M. No. 27/25/68-Est.(SCT) dated the 25th March,
1970, in respect of carry-forward “of such reserved vacancy for the
subscquent three recruitment years and exchange of vacancies between
Schedyled Castes and Scheduled Tribes in the last year; to+ which the
reserved vacancies are carried forward. '

4. The above instructions take cffect from the date of issue of these orders
except where a Select List, if any, for promotion by seniority subject to fitness has
already been prepared by a Departmental Promotion Committee and approved by
the appropriate authority before the date of issue of these orders.

5. The Ministry of Finance, etc. are requested kindly to bring the above decisions
to the notice of all Attached and Subordinate Offices under them and semi-Govern-
ment and Autonomous Bodies with which they are administratively concerned.

6. In so far as officers serving under Indian Audit & Accounts Department are
concerned, separate orders will issie in due course

—

Departinent of Personnel & Administrative Reformg 0.M. No. 10/41/73-Estt,(SCT),"
-dated 20th July, 1974 to anl Ministries ete.

Subject:—Reservations for Scheduled Castes and Scheduled Tribes in posts filled by

promation—Promotions by selection to Class I, within Class Tl and upto
the lowest rung of Class 1.

The question whether the scheme of reservations for candidates belonging to
Scheduled Castes. and Scheduled Tribes in promotions by -selection . should be -
extended to posts in Class IT services and beyond, and if so to what extent, has been
under the consideration of Government. It has now been decided, in. supersession
of the orders contained in paragraph 2B(a) of the Ministry of Home Affairs Q.M. .
No. 1/12/67-Estt.(C) dated the 11th Tuly, 1968 that there will be reservations at
15% and 73% of the vacancies for Scheduled Castes and Scheduled Tribes res.
pectively in promotions made by selection from Class IIT to Class 1T, within Class I
and from Class II to the lowest rung or category in Class I, in grades or services
in which the element of direct recruitment, if any, does not exceed 50%.

2. The following instructions will apply to the filling up of vacancies reserved - §
- for Scheduled Castes and Scheduled Tribes in terms of the instructions aontained in

this Office Memorandum:—

(1) Selection .against vacancies reserrved for Scheduled Castes and Scheduled
Tribes will be made only from among those Scheduled Castes/Scheduled
Tribes officers who ar¢ within the normal zone of consideration,

(ii) If candidates from Scheduled Castes and Scheduled Tribes obtain op
the basis of “merit with duc regard to seniority, on the same basis ag
others, less number of vacancies than that reserved for them, the diffey-
ence should be made up by selecting candidates. of these communities.
who are in the zone of consideration irrespective of merit but who are
considered fit for promotion. ‘ :

(iii) A Select T.ist should then be rrepared in which the names of all the
sclected officers. general as well as those belonging 1o Scheduled Castes
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CHAPTER 4
ROSTERS .

4.1 Modet rosiers
io  give proper effect to the reservations prescribed, every

~ I TTE Yt ey gy 8 3 1 SV ooy s wy— e Sy e——— -
appomnz zrmonty should fres! vacmamiss zc Steemed G

caveatT g Y el R ey e - T 4001 $
‘umresarved actording to a modsl  roster each o 207100
5 - oo A -,
points, a3 descrihed bRolowi—

{1} Direct recruitment made on an all-India basis:

(a) by open competition ie. ?hrougnths UPSC or by
- means of open competitive test held by any other
-authority—as in the roster comsisting of 40 points
as given in Appendix 1, (For reservation of 15 per
~cent for SC and 7% per cent for S.T.)

(b) otherwise than by open competition—as in  roster
consisting of 40 points as given in Appendix 2.

(For reservation of 16/2/3 per cent for SC  and A

74 per cent for S.T.) v o

(ii) Direct recruitment to Group-C & D (Class III & V)
- posts normally attracting candidates from a - locality
or a region—according to a  roster --Consisting of

-100 points as given in Appendix\3. (For percentages .\ .-
of reservation fixed generally in proportion - to the ...
population” of Scheduled ' Castes and Scheduled - -

Promotions to' which reservations apply——{para 2.1 :
" (iif) }according- to-a-separate roster- on-the same-pats -

\’/ Trbes in the respective States/Union Territories)
1ii)

tern as in Appendix 1.  (For reservation of 15 per
cent for SC and 7§ per_cent for S.T.) (For_percent-
ages of reservation fixed generally in ‘proportion 1o
'the population of ‘Scheduled Castes and- Scheduled
- Tribes in the respective States/Union Territories).

=22 The actual number of vacancies to be-reserved  for
Scheduled Castes and Scheduled Tribes in. aby ™ recruitment
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dated ~offices under : their

A S

Est- should be determined on the basis of the points. in the fer
($CT) and also taking into account the reservations brought forward

dated from the previous year the total number of reservatiomns should .
2-12- not exceed 50 per cent of the total number of vacancies filled .-

1977,
Superce-
ded. by :
DOP&AR,
M. Noo
36012/

a/78

in that year.

st~
ledy)
4.2-82

frm C.M. 4.3 Maintenance of rosters
Neo.

31710/ .. The rosters for posts filled by direct recruimment wii be

63-5CT  / maintained as follows;—

(1), dated ] - SR S

27.13_53 (D). A, common roster should be maintained for permanent”

and 2-5-63. appointments and temporary appointments likely to
become permanent or to~continue indefinitely.

(i) A separate roster should be maintained for purely
temporary appointments of 45 days or more but
which have no chance whatever of becoming perma-
nent or continuing indefinitely.. = ' o

“ (iii) A-temporary post included in the roster at the time

of initial appointment when converted into a perma-
nent post later will ot after such cozversicn, be
shown again in that roster_but will be treaied as
~ reserved or unmreserved according to the point  at
which it fcll when it was initially filled.
" (iv) Permanent vacancies which occur due to death, re-
tirement, resignation or for any other reasom and
which are also physical vacancies will be showz In
the roster at (i) above and reservation determined
" .-~ accordingly. :

A4 The toster will be maintained in a regisier® in the form

Depart-— - given-in-Appendix_4. Detaiied-instructions for maintenance of -
ment  ~~roster-are-given jn Appendix 5. A hypothetical illustration of - -..fsi
~of Per- . a roster is given in-Appendix 6. -

‘S0 - e e L e e e e Rk

oﬁelm, 4.5 ‘The..Liaison _Officers_nominated” in 'the Ministries/

8/8/71-Est,  Departments and in-offices. under the Heads of Departments

(<scTy - --Will conduct dnnual- inspection of rosters in the respective
charge.~The proforma for inspection  of

22-4-71. . B

__*for details please sce appendices 4, 5, 6, and 7 of the
Rrachure., Ceeees L T T SN A
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Model Rester for posts filled by direct recruitment on all India basis by open campe
1ion !
* K
Pointin Whether unreserved/or Pointin  Whether unreserves or g
the reserved for , the _ .rcsc‘rved fqr_ 3,
Scheduied Tribes 3

‘{ S:':r:dLﬂchaSi:sJ : 1S
' Trreserved - ' 2z Usreserved

. LTIIESE . . .

Unreserved s o ~3 Unmeserved

Scheduled Tribes : 24, Unreserved
S ] AR a5+ Scheduled Castes

¢
VI e
T

-

¢
@

St | SR

' f Uimrmsorved T N Uoreserved -
7. Ugreservad L ' 027 7 Unreserved o
8 Unmeserved : © 28] Uareserved i£
- 9.  Scheduled Castes ' o A Unreserved 4
10, Unreserved - 30. - Unreserved ]

ii.  Uareserved L T 3], - Unreserved

B AR

i2. Unreserved . - 32 . Unmserved .
13, Unreserved o , 33.  Scheduled Castes :
o 14.  Unreserved .+ 34 - Unreserved '
15, Unreserved L 35. . Unreserved §
. 16.  Unreserved . ) 36.  Unreserved %
- 17.  Scheduled Castes 37. Unreserved z
18.  Unrescrved ‘ TR Unreserved 3
19.  Unrcserved ' 19 Unreserved é
20.  Uunreserved o ‘ . . 40,  Unreserved »%
; R B 1 I
_ , » o B
(' L Notr.— If there are only wo vacanciey fo b filled on a particitiar - occasion, not f
. _ more than one may be treated as reserved and if there be only one vacancy, it i
D should be treated as unreserved.  If, on this account a reserved point is treated 7%
: ' as unreserved, the reservation may be carried forward to the subsequent. two re—3}

cruitment  years-
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In the Hon'ble HKigh Quurixwf Central Admlnlutratlve
Tribunal, Circuit Bench, Luckndw,
{
C.M. Appln, No, / 3 of 1990(\JL/
Union of India & others - ses OPP, parties
o Inre: |
o - p 0.A. No, 209 of.1989‘(L)
. i Mohan"pal KQril "' &;. ApPplicant,
) Vs,

Undon of India & others s we OPP. Parties,

'APELICATION FOR CONDONATION OF DELAY

The opps parties abovenamed begs tostate as under ;-
) . .

1. That the cduﬁter af fidavit to the applioatlon‘

could not be filed wmthln time as relevant information

was not ava ilableg

2, That filing of the counter affidavit

is necessary in'the interest of justice,

3. That the dounter affidavit is now ready

and is being filed herewith,

Wherefore,'it is most respectfully prayed that
delay in filing the counter affidavit may be condoned and
the same may be brRpxgkkxyr accepted and brought on'%he

record,

Lucknow : Dated

March 16,. i1 .
1990 Counsel £or the dpp
+Part ieg,




Before the Central Adminisgrative Tribunal,

Circuit Bench, “Lucknow,

Counter affidavit on behalf of
oPposite party No, 1, 2 and 3
Inre:
oA No. 209 of 1989 (L)
Mohan Lal Kuril s+ APplicant,
Vse

Union of India & others ' s+o OPpy Partieg,

I, D« Citesn CHANDRA DVTTA "aged about,
6}_ years, son of Lale g“w‘nd/m v\ witg
working as Deputy Diréctor, Central Government ,
Health Scheme, Rana Pratap Marg, Lucknow, the
deponent do hereby solemly affirm ang state

on oath as wunder s

1 That the deponent is Deputy Director, Central
Government, Rana Pratap Marg; Lucknow, and as such he

is fully conversant with the facts deposed to herej_nafter?
ng;‘ ‘ 24 That the deponent has read the application

ot filed by the apPlicant and has fully understood the
ﬁﬂ'@ l IN .
DY .. puc contente thereof.

-
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3, That the contents of paragraphs 1 to 3

- 2 -

of the application need no reply,

4, That the contents of paragraph 4(i) to (iv)
of the application need no rep;y accept that ag per

_ recruitment rules the post of ﬁeDJS. to be filled wp
90% from direct fecruitment and 10% by promotion from
Class -4 employees based on. departmentai examination,

It is wrong to state that 15% xexrxwed reservation

Class-4 employees,

Se That in reply to the contents of paragraph 4 (v)

of the application, it is submitted that ke as per
Govt, Order anrexed with the application ag Annex ury-1
| by the applicant, the Sghaémizﬁxﬁmska quota e& for
sCheduled caste in promotion is 15% minning thereby
that in 10% reserved for Promotion from amongst
Class-4 employee§ the quota of scheduled caste is 15%,

A true copy of the relevant rules is being annexed

herewith as Annexure a-l1 to this counter affidavit,

6, That the contents of paragraph 4.(vi) of the
application are as stated not admitted, Under the
'pﬁovisions of Recruitment Rules out of 17 sanctioned
post. of L.ILC. in the year 1984, 2 posts were filmed:3
by promotion based on departmental examination from
Class-4 employees as per recruiltment rules of the

post and 3rd candidate senior most of the panel of
1935 who was working as ad-hoc L.D.C. was regularised

on 21,4.1987, The petiitioner & appeared in the examinatior

but could not gualified the depaBtmental test,



ol

oL ucknov
BT

-—

—3-

Te That the contents of paragraph 4(vii) of the
application are wrong hence denied., Infact there were
only 17 pPost of‘L.ﬁLC; sanctioned in the year 1984.
According to service rules only 10% posts were reserved
for promotion; 10% of 17 posts amounted to 1;7 as such
only 2 posts were to be filled wp by promotion through
departmental examination, The quota of scheduled caste
was 15% of 2 posts which was negligible and one post
could not be reserved for scheduled caste candidate,
'Howéver the applicant was allowed to appe@ar in the
examination as he Could cpmpetéte in general category

but he could not do so.

8a That the contents of paragraph 4 (viii) of the

application -as stated not admitﬁed. waevér, it is
submitted that when ever the vacancy for sehd- scheduled
caste canfibdate will be available, the applicant kag will
be given chance to appear in the examination in

accordance with the service rule,

9. That the conténts of paragraph 4 (ix ) pf# the
application are also not admitted; Infact xhmt as
stated above in pEX® preceeding para were existing for
promot ion by departmental examination the year 1984
not 3 posts as mentioned by him, As per recruitment

riiles, the departmenbal examination was required,

10, That in reply to the contents of paragraph 4 (x)
of the-wt application, it is submitted that the ©,0,

dated 30,9.1983 as annexwpbe no, 3 by the petitioner

-
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not applicable in the subject case as there were

ley 2 posts tc be £illed by Group-=D' employees based
oﬁ departmentaQexanination not on the principles of
seniority cum fitqegsrand G;O. wmnder reference not
directs so. It is further submitted that as som as

the éost«ni for scheduled caste quota will be available,
the applicant will be given chénce in accordance with

the service rules,

11.. That the contents of paragrapgh 4 (xi) of the

appPlicaticn are wrong hence denied,

12, That the contents of paragrapgh 4 (xii) of the
a pplicetion are wrong henée denied, It is further
suEmitted that the Annexure No; 3 produced by the
'appliéant has been 5mmended'and 100points roster is
maintained where point no. 2 reserved for échedule

caste not Ist as stated in applicaticn,

-'13; That in reply to the contents cf paragraph

4 (xiiﬂ,'fxiii ( xiv) and(xv) of the application,

it is stated that as already submitted in foregoing
paras ;heZ%ost is available e#£.,10% quota which may be
filled from Group-'D' employees as at present there
are 21 posts sancticned out of which 10% posts have
been filled from Group 'D?. It is further submitted
that the promotion can_ﬁét be made other wise then

48x in accordance with the service rules.

14, -That in reply tc the contents of paragraph
4 (xvi) of the application, it is submitted that

as bPer provisions of recruitment rules and decision
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of DsP.C. on 30,8,1989 10% quota of departmental
candidates filled from group *D' empleoyees soa questicn
of departmental candidate of écheduled Caste category

»o(T
does not arise till the vacancy of the 10% quotakgvallable.

15, ‘That the contents of paragraph 4 (xvii)

of the application are denied. It is submitted that

the provisions of Article 14 and 16 of the Constitution

of .India have not been villated and no discriminat icn

~has been done with the petiticner as alleged,

16; That the contents of Paragraph 4 (xviii)
of the applicatlon are denied, It is submittcd that

the post is not available at present as stated above,

17, Thaé\in feply to the contents of Paragraph

4 (xix) of the application; it is submitted that ag

Per recruitment rules 90% posts of L:D.C, are to be
f.(il_led x@ from @irect recruitment for which competent
authority is Staff Selection Committee. The posts _
reserved for Scheduled Caste/Scheduled Tripe candidates
were to be filled from direct recruitment se under
"Sgecial recruitmgnt Drive for Scheduled Casteﬁachéduled

Tribe 8s per instructions of Government which hag been

filled from them on recommendatlons of Staff%elect ion

Comnittee.

18, ThBt the contentsof paragraph 4 (xx) of the
abplication are not admitted, The applicant will not

suffer any loss as stated by him and presumption of future

also not correct, -



19, That the contents of paragraph 4 (xxi) of the

appl}c?tion next to above which is wrongly been figured
as 4 (xxi) instead of (xxii) are denied, As stated
above the case is liable to be dismissed with costs,

It is also submitted that the applicant neither
qualified the test of L,D.C. nornggegcst of Group~C

are available to suit his qualification existg

in the office of the respondent no. 3.

20, That the contents of paragraph & m€ 5 (1)
to (xi) of the ‘application are not admitted, None of
the grounds tenable in law, The writ pPetition -has no force

and the same is liable to be dismissed yith Costs,

21; That in reply to the contents of paragraph
6 (i) of the application, it is submitted that the
applicant can not be given promotion wii:hout pPass ing

departmental examination as pravided in the service
" ana .
rules/also without availability of the posts,

22, - That the contents of paragragh 7 of the

application need no reply;

23; ’ That in reply to the contents of paragraph 8
of the applicatidn, it is submitted that none of the
reliefs are liable tobe granted, The application devoid

of merits and is liable to be rejected with costs,

24, That inview of the above mentioned facts and

reasons, the applicant is not entitled for any reliefs,



25& That the contents of parageagh 10 of the
application need no reply,

Lucknow : Bated | Q/‘ _
A - - L. . ' s | "

Dec,\\m- »1989 . Deponent.,
' Do, T iroctor
I, the abovenaned depone@ gif:wffefg%;[ w.:rer:l.fy
that the contents of paras {MZ_
are true to my own know:.edge, those of paras @ 22w
- 2.5

are based on tegai records which I believed to be true
‘and those of paras 9 9 and2Yy
are based on legal advice. No part of it is false and

nothing material has been concealed,

Lucknow : Dated W
N wiidho -
Dec. r1989 B Deponent.
cotor

I ident 6& dep@n t who hag
signed é% W
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Tn thé Central Administrativa iribunal

& .
%; - Additional Sench, Allabad,
@ Circuit Bench, Lucknow,
| | cf4gx°13270<5)
Oe A. No. 209 (1) of 1989 '
FLF i+ 348,90
lohan lal Kureel cooe Ap;licant.

| Versue
‘The Unlon of India & othéers ... Opp. prartiss,

In the above noted application the
re joindsr arfidavit is'filad herowith , The
&})xo}pﬁ _ Copy has alrsady ba@eu s6rved on -the Cppe.
?\gg%ﬁ | partiés. It may be taken om reicrd.
'@/[}V’“’ d’ b

Bat@d :"" 21 03@90 7 (PDhTmUaJ}‘}cl)
AQVOCLRE 4

Coupcel Ioy ihne

applicant,
r-z"X
ey }
&~
- ~ 6’ - "fif . mr -.—H - l - \



a'ﬁ In the Central Administrative irlbunal Add1.
T Bench, Allahabad Circult Bench
) Lucxnow.

, 2d-Ts
|
\‘ (L ALLAHA.‘Bé\D
Mohan Ial Kureel cee Applicant.

Versus
The Union of India & others ... Opp. Partiss.

Re joindar Affigavit.

"I, Mohan Ial Kureel aged about 39 yearsi
son of Sri Late Chural R/o mohalla Esst Birhana
Near Balloo Das Kothi Lucknow do hgreby solamn-
ly affirm as under =

1.  That the conténts of para 1 to 5 of the
C.A. needs no reply.

2.  That the contents of para 4 of the C.A.

are admitted with modification that the quota

1s now 15 % and not 10% as alleged in para
i*ﬁ??fk“\ under reply.

A
o QX> . 3. That the contents of para 5 of the C.A.

| ﬁ W%re argumentative and will be argued at the
W g S

—

P T |
\-#’:l\'\ 4,  That the contents of para 6 of the C.4.
sl O

are denied. The contents of para 4 (vi) of "
the petition are reiterated. The petitionmer
baing senior most in the cadre of Class Ivth

time of arguments.



Qe

was entitled to get the adhoc promotiomn..

There was no necessicty of apy examivnation Ior
aghoc promotlon. The discrimination has been
doné with the pétitloner in the matter of
promotlen of junlors. The deponeént was knowinge
ly declsred as failed in the examination of
1985,

S, That the conténts of para 7 of the C.4.
are depied. The deponént was entitlaed to get
the benafit of quota reserved for §.C.

candidate, The deponént was knowlingly declare

as falleddue to the malaZfide intention,
Further the contents of para 4 ( VIII) of the
Application are reiterated. ” ’

6.  That the contents of para 8 of the C.4.
are denied. The daponent was only candidate
of reserved quota to get the promotion but the
quotet has been denied.

To That the contents of para 9 of the C.a.
aré 0énied. The conteénts of para 4 (IX ) of
the application are reiteratad.The épp.ﬁarties
havetried to misguide the Hon'ble Tribuﬁal
through the contents of para undér reply.
Three promotions were made in the year 1984.

8,  That the contents of para 10 of %he
C.A. are depied. The contents of Para 4 (X) of
the application are reitearated.The Arbitrary
promotion were made and the sénioriﬁy of the
déponeént was ignored. '

e That the contents of para 1l of the
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W
AL
C.4., are denied. ‘The contents of para 4 (xi)

of the Applicatiom aré reélterated.

10. - Thatthe cmo"tem’c'2 of para 12 of the C.A.
are denied, The contents of para 4 ( xii) of
the Application are reiterated. The Roster
referred in para under reéply has not been
filed alongwlth the C.A. , hénceé proper reéply

~ 1s vot possible,

Rl. That the contents of para 13 of the C.4.
are depied, The conténts of para 4 (xill,Xxux
glv , xv) of the applicetion are reiterated.
The deponsnt is not clalming the promotion
agalnst the services rules.

1%, That the contents of para 14 of the C.A
are denied. The contents of para 4 (xvl) of |
the Application are reiterated. The quota 1s
mot compbete. The Petitioner is entitled to
get the benefit of the quotat reserved foo the
§.C. candldates.

15, That the contents of para 15 of tha C.A.

- aré denied. The contents of para 4 ( xvil) of

the Appllicatlon are reiterated. The provisions
of art. 14 & 16 of the Constituibon of India

" have beewm violsted.

16 That the conténis of para 16 of the C.A.
aré derikd., The contents of para 4 (xviil) of
the application are raiterated. The post

was vacant but no selection was madse.

15, That the contents of para 1§ of the C.A
are denied, The conteénts of para 4 ( xix) of ft
application are reiterateéd. The Departmental
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8élaction Committee did not consider the quota
réserved for the 8.C. candidates,

4, y

- 16. Thatthe contents of para 18 of the

C.A. aré denied. The depopent will suffer a
graat irreparable loss. Furtherthe contents of
para 4 (xx) of the Application are reiterated,
17, That the contents of para 19 of the

C.A. are denied. The Petition is liable to De
allowed with cost. A4s elready stated above

- the deponent was knowingly declared asfailed.

18, That the contents c¢f para 20 of the

C.A. are denled. The application is liable to
be allowed on the basis of the grounds taken

in the applicstion,

19. That the contents of para 21 of the C.A.
aré denied. The deponent was actually passed,
bat he has been deéclared as falled knowingly.

20. That the cont&nts of para 22 of the C. A.
néads no reply.

al. That tnecantents of para 2% of the C.d.
are denied. The depoment 1s entitlad 1o get

thereliefs claimed. The application is liable
1o be allowad with cost.

23 e That the contenls of para 24 of the C.A.
are denied.The deponent is entitled to get the
rellefs claimed.

28, That the contents of para 25 of the

Dated' , Depenant
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Se

Vérification.

I, the above named daponfnt do hereby
varify that the contents of paras 1 to 6, 12,
& 19 of the R.A. aré true to my knowledge and
the conten s of paras 7 to 11 ,13 to_lS.and 20
%o 23 of the R.A. are true to my belief. Nothing
material has beeén concéaled and no part ol it
ls falce, so help mé God.

Bigned and verifiedtoday this the 15,3.90
in the Court Conpoung at Luckﬂow |

575’7?

Dated: 15.341990 Deponent.
| I 1dentify the deépongnt who has signed
before me ., . J@

‘P'gévgaggf?g
Solamply affirmed berorea me on 15.3 90

at ?’45%A.M. /Bs¥. By Sri Wohan Lal Kureel, the

above naméd deéponent who is iﬁentifiad by sri

P.N. Bajpal, Advocate, High Court of Judicature

at 4llahabad , ( Lucknow Bench ) Lucknow.

I have satisfiad myself by examinlng
the deponent that he understands thecontents
of this Affidavit which has been readover ahd
explalnad by me.
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SR \In the Central Administrative Tribunal Allahabad
SR 2 Cinecit _— Bermeldplocle mons -
A (g{/ o @ /4 NO, <ot eee i ? veesse Of 19: d’ﬁ@

N o . WM@%/@X oo enee BNl G see vor vee serenes vee . Petitioners

4 . Appelant
i ' ' ' Applicant

VERSUS

ose u-mm .l!?’.ll .oou-[%- --@4/}-{'9"%" YR TR Respondent

Opposit Party

| VXS i jg:\";%. ..\.)l, .’ &éc o] in the above matter hereby appoint and retam
SHRI E B\ SR '§EER\, Advocate High Court A e A

to appear, act and plead for me / us in the above matter and to conduct/prosecute and defend
the sam_e in all interiocutory or miscellaneous proeeedings connected with the same or with
any decree _or order passed therein, appeals and or other proceedings there from and also in
proceedings for review of judgment and for leave to app:al to Supreme Court and to obtain

return of any documents filed therein, or re"ive any money which may be payable to me / us.
.3’ I/ We further authorise him to appomt and instruct any other legal practitioner

authorlsmg him to exercise the powers and authorities hereby conferred upon the Advocate
whenever he may think fit to do so.

3.j I/We hereby authorised him/themon my/ourbzhalf to enterinto a compromise in the
above matter, to execute any decree order thereia, to appeal from any decree | order therem
and to appeal to act. add to plead in such appeal or in any appeal preferred by any other
party from any decree [ order therein. - :

4? I/We agree that if/we fail to pay the fees agreed upon-or to éive due instruction at .

all stages he [ they is are at liberty to retire from the case and recover all amount due to
him / them and retain all my/our monies till such are paid.

5. 'And 1 [ we, the undersined do hereby agree to ratlfy and confirm all acts done by
“the Advocate -or his subsititute in the matter as my own acts, as 1f done by me [ us to all
intents and purposee. .

E§( ccuted by me/ us this . dayof 19 at
{ _
!
r H
'; Dide V G"\ %’l{‘ s
i ) ‘
! . . . Signature ( Dl. Vz 2':5"“‘,1 L
Executant’s are personally known to me he has | they have / signed’ before me Fehom e
’ Satisfied as to the identity of executant’s signature/s. ' ' o for wEpna | 65
(where the executant/s is [ are illiterdte blind or unaquamted with the language of
vakalat)

Certlﬁed thnt -the content were explained to the executant/s in my presence

iNeeovedocvanseneeaeeassaos.the language known to him / them who appear/s perfectly to

understand the same and has / have signed in my presence.

!
1

/ . Accepted

q\\ﬂ/lgi
A (T -M. Quu‘t,/

|
I
4
'+
)
1
J
i

Advocate
Additional Standing Counsel
Central Government
High Court, Ailahabad , Lucbol) M
Counsel for Apphcant/ Respondents
Nowvres e seernreeemr st - S

I
k]
| »
i

“ seeeRrieeg .- esectttger b 0




. } /’!' i ;"/./f
) Registered A/ D s ~// .
TN THE CENTRAL ABMINISTRAT IVE TRIBUNAL, ALLAHABAD
SULT BENCH ,LUCKN W o .
CIRCULT ENC L : Gandhi Bhawan, Orz.Residency
R R Lucknow --226 001
{Rcgistration No. ~ of 1913 2
AT B S L v
No.CAT/LKC/Jud/CD dated o« - __ ..
APELICANT(S)
VERSUS
§ RESPONDENT(S)
) _ Ploase take notice that the apﬁlicant'abovo named
‘has prescribed an application a‘copy whereof is enclosed
P hbréwith which Raé been rggistered'in tﬁiszribunal and has
ST ipixed oL A day of ___/Zo. . 198 .
| ‘iﬁﬁr R i A fmen et S \
RS ‘ A
("/

1f, ro apperamcc is made on your behalf, your

pleader ar:by somg one duly Hﬁthé;iscd to Act and'plead

o

“on your.bchalf in the saig application;lit»mill'be heard

‘and decided in your absence, -
. 4 . . ) E

Given under my hand and the scal of the Tribunal

this - ___day of \ 198

eeeee )

| : ﬁ%it;' é&:g%fiﬁlgp }  o
For DEPUTY REGTSTRAR -V . - |
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. Ce
ntfal Administrative Tribunal &ﬁﬂa
Circuit Bench Lucknow
| o.A.m_ «209 of 1989(L)
M.L‘.Kureel
. sasese Applicant/petitioner

| Versus
Union of India . Re
. eseese spondents

Qn .J - . C' i a t} Ei, L ]
w Y

Hon'hHle Mr. b
pidle MrA . B.Gorthi, A.M.

Dated: 5,7.91

A.M. VeC

// True copy //

ReS M
“SeMe Section Officer
Contra aaministrative Tribunal
Cricult Bénch
LUCKNOW
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Cemtral Administrative Tribunal
Circuit Bench Lucknos.
0.A.N0.209 of 1989(L)

M.L.Kureel XXX XX Appl ica Dt/petitioaer
. Versus |
Union of India eesese Respondents

Hon'ble Mr.Justice U.C.Srivastava, V.Ce

7
Hop'ble Mr,A,B.Gorthi, A.M. }
Dated: 5.7.91. /”/i
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